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JUDG^4ENT (ORAL)

(Hon'ble Mr. Justice V.S.Malimath, Chairman) : •

The only relief claimed by the petitioner in this case is for a

direction to the respondents to permit him to take the Grade-I Under Secretary

Limited Departmental Competitive Examination for SC/ST Candidates, 1987. On ^

the basis of the interim, order passed during the pendency of these proceedings , ^

he was permitted to take the said examination. The counsel for the petitioner ,

rightly submitted that the petitioner . ;;did- appear in the said

examination. This petition has, therefore, become infructous or unnecessary.

It is accordingly disposed of. No costs.
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